CENTRAL AGMINISTRAT IVE TRIBUNAL -
PRINCIPAL BENCHs NEW DELHI

OsRNDo2417/9%

New Delhi, this the 18th day of December,1995

Hon'ble Shri N.Y, Krishnzn, Acting Chairman

Hon'ble Smt. Lakshmi Swaminathan, Member (3)

Shri Dharam Pgl,

8/o shri Pishori Lal

Q.No.79/5, Railuway Colony, : ‘ :
Subzi Mandi, Delhi. ess Applicant

By Advocate: Shri P.M. ahlauat

Vs e

1. Union of India,
through
Gensral Manhgger,
Northern Railuway,
Baroda House,New Delhi.

" 2. The Deputy Controller of Stores,
~Northern Rpilway,
Shakur Basti,Delhi,

3« The pivisional Superintending
Engineer(Esgte),
Divisional Railway Manager's office,
\ Northern Railuay,
b State Entry Road, g
New Delhi. « , es. Respondents

By Advocate: None

O RDE R (ORAL)

| Hon'ble Shri N.“, Krishnan, Acting Chairmaﬁ

We had passed an order on 21.4.199 restricting
the considarat ion of the application ¢n ohly ans
question,rsferred to in para 15 of the opder whigh feég§ ;£3, .

as follous =
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"In ths circumstances mentioned above, we are o
of the view that the cancellation is well foundad.
The only quastion is whether this could be dona
WeBefe 21¢9.1991. That is the only iSSUQJJhiehg
remsins to be decided in this case and hence notice
has to be issusd only in this rogerd.®

2. Notice has been issused to the faspandants; Ne ;‘
reply has been given. It was indicated on 5¢9.95 thst t%aigsagf
shouldkbe ﬁaken up Fdr final disposal on 2111995, ggggé,‘
then nithe sub65éuent two hegrings, none appeard fop thg 

respondents. lhe matier has bsen taken up for final

~disposal.

3o As is evident from the esarlier order, the grieva§9a"

of the epplicant is against the cancellation of his allotment.

4, The order of cancellation is Annaxure A-2 which

is dated 21¢11¢%. For the reasons given therein the

allotment has been cancelled from 21.9.91 i.g. the date af

checking oF‘railway'quarter for illegal occupstion.

4 ,
5. .  We have already held that ths canceliatien,&llehmﬁé%

was fully justified by the order dated 21¢4.95‘repraduceé,éhﬁvggf

" The only issue was whether this could have been dona,retraéé:

pectively from 21.9.97.

6o We are of the view that the allotment of a hsuss

can be cancelled only prospectively and not ret#aspecﬁivaiﬁ;
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accordingly, we hold that Rnnaxurs Am2 aréer,k;,:
in so far as it cancalled ths allotment of tha’”
quarter from 21,9.91 jg bad in lau and to that
extent it is quashed. Ug further declare that
the cancsellation ordsred by ths Anngxure R, 2
ordsr shall be effective only From 2111, 1994 o
i.e. the date of issue of that order, The aaslicaat L
is entitled to Cansequential henerity flowing

From such dsclaraticn. T8, ic disposed of

. @accordingly, -
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I e (0% 8] s
(Smt,Lakshmi Suaminathan) (Nav, Kri&hnan )
Member (37) Acting Chairman
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